
IN 1111 CLNI RAL ADILFtS1 RAI tVL 	t1ri' 

AI1MII)AHAI) BENCh 

O.A..'o. 430 OF 1992 
with 

N..kNo. 371 OF 1992 

I "ATE CF DECISION 	7---! 

çjan 1. Ab1cj, 

' 
: 	 Y Mr)j..S. Siphia. 

'F 
(ion of India &-Or-,._ - 

Petit er 

Adv,  ate for the 	iito; 

Res ; adent s 

Mr. N.S.Shevde, 	 Adocate for the Respondeni) 

.ri'be Mr. R.C.Bhatt, Judicial Mtinher. 

Iort'b1e Mr. M.R. Ko1hatkr, Ad'nn. Nerber 



Abdulgani Abdulkarirn, 
residinci at Block No.56T, 
Railway Quarter No.F 
Saraspur Railway Colony No.2, 
Abmedabad - 18. 

(Advocates Mr. 1.5. Supehia) 

Appi ic 

VersuS. 

JUDGMENT 

1. Union of India 
Notice to be servLJ through 
General Manager, 
Western Rai1wy, 
Churchaate, Bombay. 

?. Di visional Commercial Supdn 
U $ t 1 w. $'/ 	- t 1t. I ( 4$ 

1I$dQL4i. 

3. Area Superintendents 
Area Superintendent's off ic 
western Railway, 
Ahrnedabctd. 

ivOCate Mr. N.5Shevde) 

..... Respoi 

O.A.No. 430 OF 192 

with 

M.A.Nce. 371 OF 1992 

Date; 

Per; Mon'ble Mr. R.C. l3hatt, Judicial Member. 

Heard Mr. I.S. Supeh', learned advocate 

for the anp' icant and Mr. N. 	
hevde, learned udv' 

for the respondents. 

2. 	This application un r section 19 of tr 

AmjnjstratiVe Tribunals ,Act4 1985, is fjt.d br 

applicant seeking the relief .o 

the impugned order dated 7th AugUst, 1986 passed by 

S 	 * 

~Jr 
 the Divisional Commercial Superintendents i.e., 

respondent No. 2 and the order in appeal datd 'It.11  

September, 1987 passed by Area Super1fltendent 



l.( •, It 	 it L 	i fl 	I 

seeking the r( lief to direct the resp)nci)t to r€ intatt 
O.A 

t1w appljrullt in ;e r vic€ wi th ful 1 I.'L 	. 	1'hi /i; 

filed biore the Registry on 22nd April, 1992 	Thc 

impugned 	ç1:t6te order is dated 7th September, 19H7, 

theiefore, the applicant filed M.A. 371/92 for condoning 

the dCldy in f.i!lincj thic application. Th 	einciunt:.S 

have filed reply to this 11.A resisting the application 

for condonation of delay. The applicant ha filed 

re jOifl(kI' 

3. 	We have heid thc 1ecafleO cUvu( .t 	at lijth. 

The applicant in the application fcr colic oLatiOfl of 

delayhas averred that the applicant was elievedfrortL 

the service by order dated 22nd June,19 	on the grou.nc  

that as".he was in nauthorised occ'upatic:i, he world n 

be t.alcen back on duty till he vacated the railway 

quarter. According to him, he challenged the said order 

by filing Special Civil Application No. 3707/85 before 

the High Court of Gujarat in which the }Iiqh Court had 

directed the respondents to allow the applicant to 

discharge his duties by way of an interim relief but th 

respondents renoved the applicant from ervice by the 

order dated 7th Micut,1986, tberefore this applicant 

filed an applicatL.n Lor contempt in D errber 19B6 being 

Misc. Cil Application No. 23/87 whici was heard by the 

Division Bench on 26th April, 1991. 	It .s averred by 

t iç 	Emrch rf the 

said Contempt Application with observ.tlon that a the 



Ix 

Ll 

coulã avail the rerrdy under ord 	39(2) (a) of Lt 

Civil Proc€dure Code, 1908. The npl icant h: + 41 

(iI')IirtrIvnt bl 	i1jI1,-,i1 	''intt. tI 	UI Li*J 	(ii 	L'IIv.J 

,awaiting for a decision of the appellate authority, but 

during the fini1 hearing of the Contempt Application 

which was heard on 26th Aprii, 1991, it was brought to 

notice of the High Court that the authority had takers 

decision on 7th eptentber, 1987. According to the 

applicant's learned advocate, it as only on 26th April, 

1991 that the applicant's learnt from the afficaviti.. 

,.eply of the respondents in Contempt Application that 

the authority had taken décis ion in departnntal appea. 

on 7tleptember,1987. The appl:cant has averred in t) 

applicaf.on that the said decisir was flCv! Cr'tic- 

¶: / 
'- 	to-the applicant, but after the cor1tept applicatic 

was disposed of on 26th April, 1991,his counsel advid 

him to obtain the cor of the appellate order to take 

appropriate legal action and ultimately he was able to 

procure it on 3d ipril,1992. The applicant has 

(hcirfIIc, 	LlVi' 	I t(i III tIi 	3I)1  It'ct I t 	tIuiL tht't  

Clid 	y Ill fill 11(3 	tIth O.A but it 	I is 	liuld clo.tc] lv 

that the application is filed but :here is 3½ years 

delay, 	the saie be condoned fc the reasons meritto 

in the application. 

4. 	The respondents in the zeply have contended th 

during che pendenc' of this Spci 

fllcd in te High Court,, the applicant had filed 
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J*i (f 	fflt'i1, lt 	T'':ii hi 	hi 	ui.' 

iI Ih'J 	tIi 	 )L'! IL j•)I 	t I Itfflt 

it 	WdL t)LIIIIJj )t tO t 	t I 	UI t 	III I 	 t t h 

iuLhoi ity had toktii d duciiu0  in  

proceedings. They have denied that the decision of the  

appellate authority was iitver coriiunicat 	to the 

aJJAi 	L. They 1Liv COTitC nded that Lhe r o ' of the 

3ppel1te authorjtje order was Coriimunic ed to the 

-1 icnt V1(e letter dated 7th Septerr:, l937 on 

- T 	 ic 

ckno'1ed0emEflt on that day in token of mving received 

the Stid letter dated 7th Septeer,1987 4 copy of 

which is produced at Annexure R-l. 

5. 	The learned advocate for the a1-)u2icant Submitted 

tIL thc dppi i':t is iri ill iLei L: pui. h ihU tliUtjli 

he Lj: signed Annexue k-i, the writing  

wi 	In F.n iii I h Ifl(1 t 	WitS UI )tT &)1 	U 	u I 	 h t 

of that writing. The acInow1dgarnent An xure k-i which 

bers the signature of the applicant in 	jaatl 	:s 

that he h 	 the receipt of: 	e letter 

rrntioned therein. The applicant in hi dejoirider has 

st.ated that he did not understand the co:ents of 

R-i and his signature had been obtained by son 

official on the said paper without infrming him as to 

what was wrjtteg. tnerejn. He has mentioned in 

rejoinder that no order was served by the respondents 

authority at the time of obtaining signa: tre on the said 



li 	}i. 	C'iIittn - e 	 i( 	11 

taken advdnt.oge of his illiteracy to create a 

C 	1 	i flU i).' I re th Trjhimi1 • 	}-k 1i 	Stitted that IL 

order passed by the appellate aut)ority was never 

cor:'jlIunicated to him a.,z alleged. 

i11 the 
0. 	We hdV 	Curi Idit ed / iVi: i; 	 lU h 

ijij)I lOatlQu cinO 	I5O tIie I e J _'A 	 Li V 

Considered the reply filed by the respondents. The 

docurr2nt Annexure R-j. dated 8th cptember, 19L.1  shows 

the signaturo of the applicant. The writing though is 

in F.nglish, it shows that the docurrnt mentioned 

therein dated 7th Septerrôer, 197 as received by l.iiiu 

If the applicant was not able to understand what w 

written in it he coulá 	have 

,iHconsulted someone or could save uritten to the 

respondents a; to what was that ' itin He could have 

asked the respondents to explain turn as to what was tht: 

order, but we do not oelieve hiui Lh.iL the copy of i_L• 

order was not.  served on him or t .t 

taken advantage of his illiteracy. He is not an 

illiterate person becuse he has signed the document 

Annexure R1 in Gujarati. It is not possible to 

believe that the applicant would riot have enquired 

- 	about the contents of Ann. R-i fox such a ] ong tima erV: 

it is not possible to believe hin that he came to 3cow 
for the 

first time only on 26th April. .991that the 

appellate authority has passed t 	order on 7th Eeptecuu. 

1987. The allegation that the t 3 Pflflderts hire taken 



	

-Ii,  V.10 I 	i- 

qucStiOfl of t&:Ing advantage of his i itc' becu 

dCUflflt w,,s giVefl to a party, 

f T (.11 h i i 	thout it 
21  

iuent h;S tu be taken / 	titL 1 C 	n h 

T1 	4tppi l'dnt wa; 	.SOlUt1Y ri-ol iç)eri  

in not 	rking 	an enquiry abov3 what w 	wr.ticri 

in 1nnexUre K-i. If he was little vigilerit he ccald 

have knorn what the document &ifleXULe R-i contained, 

but he was absolutely carleSS and negligent aid 1c 

-.as made out a ca 	about his illiteracy ;'nd he has 

wrongly found fault with the respondrtS by stating 

that the resjX)rldeflts had taken advarti uje of h1 

9 	 illiteracy. We have also coimidr&d he 3eYi;.°fl 

	

jit&XI4t wi t..h ZTtjO1l1 	tj 1V2II 	y I 

kIIch LLItIt Oil I U1 Junt:, 393 in th. 	01 1ait 

Ahi V. tate of GujrQt. 	!uc le nt-d d V(.AJLt 1.'I 

	

the d; plicant ubii1ited that if the 	lb dt1dy In 

filing this applications the appliCtt may not 

entitled to backwages but he would b€ entitled to be 

reinstated in Bervice. This submiSi0fl is on the basib 

that the orders passed by the resPonefltS are illegal. 

In the iiu;tant case,the app) icant Lad to file an 

application under section 21 of th€ Administrative 

Tribunals t, 1985 within One yea] from the date o 

the comuniCatiofl of t ie order on 1 m and 

it Is couniC ated to him on 8tfl 	 196 	3 

- nc,, ars from ti.e
.-- 



delay of note than 3 years in this case and as obs 

above, ther I not only no 
1fl'Cti(fl on the part of th 

applicant, there is gross neg1ige 	on the part of th 

app1ict in not enquiring about th contents of AnR 

and we find aoso1utey iu suf ijCje, i 	011 to COndcrai; 

the deliy in fillnci the applicat±on hrce 	1/ 

dismissed. In view of the dismissz of 	M.1. 3719 

D.A also deserves to be dismissed. 	er.ce WC pci.' th 

following order. 

ORDER 

M.A. 371/2 is dismissed aui hLiC O. 

is not admitted a.rd is dismissed. 

C: J 
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(Mjz, KO1hatkjr) 	
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IN THE CENTRAL A1iIINISTRA7IVE TRIBUNAL AT A1-4EDABAD 

M.A. NO. 7.tC 	OF 1994 

IN 

R.A. NO?59OF 1993 

IN 

O.A. No. 430/92 

AbdU.gani Abdulkarim 

Block No. 56-T 

Railway Quarter Ib,F 

Saraspur, Railway Colony N6.2 

Ahnedabad-1.8 	 . . applicant 

vs 

i. Union of India 

Notice tobe served through 

General Manager 

Western Railway 

Churchgate, Bombay 

t*visional Commercial Supdt 

Ahmedabad Railway Station 

Ahmedabad 

Area Superintendent 

Area SUpdt's Office 

western Railway 

Ahmedabad 	 ..respondents 

Application for Restoration of 

Review Application 

MAY IT PLEASE THE HON 18LE TRIBUNAL: 

1. That the applicant has filed the abovementioned Review 

Application in O.A. pointing out thatthe judgament of the 



: 2 : 

Fbn'ble Supreme Court is not pointed out to the 

Hon'ble Tribunal and therefore in interest of 

justice the judgenient and order of the Hon'ble 

Tribunal is required tobe reviewed. That the said 

Review Application was placed under objection 

for producing an affidavit of the applicant. 

That the papers of the Original Application and 

Review Application etc. were not traceable 

in the office of the advocate of the applicant 

and therefore an application for getting 

the copies from the Hon'ble Tribunal was made 

and therefore the objections which were raised 

are not fully complied with, 

That the matter was placed on board on 15.3.93. 

That due to the mistake on the part of the clerk 

of the advocate, the matter was not pointed 

out to the advocate and therefore on that date 

it was not pointed out to the J-bn'ble Tribunal 

that the affidavit is obtained and the objection 

will be removed within the course of the day. 

That due to this bonafide mistake on the part 

of the advocate of the applicant, the application 

is dia,issed for non removing of the objrection. 

Copy of the 
Ag. The order passed by this Hon'ble Tribunal 

is 	1J ceK* e*a 	ann exe d and m arke d 

as Annexure 'A' to this application. 

In light of the above circunstances beyond 

the control of the applicant, the applicant 

pray that : 

(A) 

	

	The }bri 'ble Tribunal be pleased to restore 

the application and direct the office to 

give the No, of Review Application and 

place it before the Hon'ble Tribunal for 

further direction. 



: 3 : 

Be pleased to dispense with the 	 the 

applicant in light of the special circunstances of the 

case about diaiissal of the Review Application in default. 

Any other relief to which the !-bn. Tribunal deems fit 

and proper in interest of justice together with cost. 

Date 	
(P. . ~Pahak) 

Abmedabad 	 Advocate for the applicant 

fl 

hc-e 

F
cj-,~ 

GrQv , 

f 

4 

x 
cTT 



Shri Abdulgani 7bdu1krim. 
Block No. 56-T, 
Ra1way yarter No.F, 
Saraspur. Railway Colony No.2. 
hmedabad-18. 

(Advocate s Mr. P.M. Pathak and 
Mr. G.A. Mlik). 

Vs. 

Union of India, 
Notice to be served through 
General Manager, 
Western Railway. 
Chu rchg te. Bombay-2. 

Divisional Commercial Supdt. 
Ahmedabad Railway Station, 

S 	 Ahmedabad. 

Area superintendent, 
rea Superintendetn's Office, 

Western Railway. 
Ahmedabad. 

ORAl., JUD4ENr 

.!pplicant. 

.Respondents. 

.A.St.No. 56 OF 1993, in 
O.A.No. 430 OF 1992 with 
l.A. No. 371 of 1992. 

Date : - 15th March. 1994. 

I
Per: liontblo Mr. N.B. patel : - Vice Chajan 

Objections are not renoved though more than sufficient 

time has been gin for the same. Registration declined. 

sd/- 

(K.Rarnarrorthy ) 
Member (A) 

sd/_ 

(N.E. Pael ) 
Vice Ch,.-,irman  
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IN T1-E CENI1 RAL NUENISIRWIVE TRIBUNML 
AHMDABAD BELCH 
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VERSUS 
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U 
IN THE CENTRAL AEMI NI STRA'II yE TRI BUNAL AT AFI4EDABAL) 

Z7 	 REVIEW APPLICATION NO 	) 	OF 194)  

IN 

MISC. APPLICA'iION NO. 371 	OF 199 

IN 

ORIGINAL APPLICA'IION NO, 430 OF  1992 

Abdulgani Abdulkarim applicant 

vs 

Union of India & ors, 	 .respondants 

AME NU'IENT 

MAY IT PLEASE THE }DN 'BLE TRIBUNAL: 

That after para 2 of the Review Application, the following 

para may be allowed tobe amended,  

2(A) It is submitted that so far the condonation of delay 

is concerned, the settled legal position laid down by the 

Ibn'ble Supreme Court in case reported in AIR 87 SC 1352 

is not brought to the notice of 1-bn'ble Tribunal. That wln 

the applicant is not pressing for the back wages for the 

period from the date of his illegal dianissal till the 

reinstatement, there is no question of doing injustice 

to the respondents by allowing the condonation application. 

That the applicant will get a fair opportunity of adjudication 

before the I-bn'ble Tribunal. In light of this also the decision 

of I-bn'ble Tribunal rejecting the Misc. Application for 

condonation of delay is required tobe 	 reviewed 

in interest of ji7 stice. 
Mad 

 ..2/— 
by ir . 

: 

y 



: 2 : 

That so far the merit of the case is concerned, 

the applicant is having meritorious case. That in 

no circunstances the applicant can be dinissed 

from service on the alleged misconduct of unauthorised 

occupation of the quarter. That there is a special 

provision for charging higher rent if an employee 

is not vacating the quarter as well as there is provision 

under the Public Premises Eviction Act which provide 

to evict an unauthorisedly occupant in Govt.premises. 

That the respondents cannot be permitted to adopt 

short cut by disi,issing the applicant from service 

to get vacated the quarter occupied by him. 

That there is no qlQstion of any misconduct on the 

part of the applicant. That on merit, there are 

various points in favour of the appliant which 

prima fade proves that the action on the part of the 

respondents is ax facie bad in law and for the 

alleged offence of unauthorised bbsence, the economic 

death penalty cannot be awarded by the respondents. 

It is a clear case of arbitrary exercise of power 

and is non application of mind by the respondents 

and therefore also the applicant is required tobe 

given a fair opportunity for adjudication of his 

case before the I-bn'ble Tribunal in interest 

of justice. 

It is important to note that there are large 

no. of similarly situated employees who are also 

unauthorisedly occupying the quarter etc. are not 

awarded the punishment of removal from service. 

The department has charged the rent from those 

employees and therefore the applicant is seeking 

equal treatment even in case it is proved that 

the applicant is unauthorisedly occupying the quarter. 

14 



: 3 : 

That on the abovementiofled grounds which are required tobe 

considered by the 1-bn'ble Tribunal for condoning the delay, 

the present application is required tobe filed for review 

of the decision. 

Date: 
~) J~lq' 

Abme dabad 

n 
(p. H Pathak) 

Advocate for the applicant 

VERI Fl CAEO! 

I, Shri Abdulgafli Abdulkarim, adult, residence of 

Abmedabad, do hereby verify that what is stated above is 

true tom_m personal knowledge and I believe the sane tobe 

true and that I have not suppressed any material fact. 

Date :

~ y) [,'~ /2, 

Abme dab ad  
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 3 	h  20 	 ce c - 

- cj.' i:v- 3d • 
I - 	 , 

3, Hcr  

st:Ltl 	LO]y') 	t) Liy1 	•3 ich 
3 • c 	 C 

- oonsiderattcn by circult:ion 

to the daid Members 

Hon'ble Mr. 	 & 
Hon'ble Mr 

. Bath the aforesajä Hon'ble • Hence 	o be .placed before 

Members have ceased to be Hon'ble, V.C. 	for constitutirg 

Members of the Tribunal, a Bench of any 2 Members of 

this 

 Hon'ble Mr. 5. Hence may be placed before 

has ceased to be 1ember of Hon'ble V.C. for constitutji- 

Tribunal but Hon'ble Mr. a Bench of Hon'ble Mr._____ 

- 	is _who: is 

available in this Bench, available in this Bench and 

of any other. Member of this 

Bench for preliminary hearing 
 Both the aforesaid Members 60  May be placed before Hon'ble 

are now Members of other V.C. for selding the RA. to 
Benches namely both the Members for cons!- 
and 	Benches. deration by circulajoo. If 

one of the Members is of the 

view that the petition merits 
::8 hearinc;, 	reference ma 	be 
made by Hon'ble V.C. to the 
Hon'b1 	Chairman seekjoc 

orders of the Hon'ble 

Chairman. 
 The case is not covered 7. Therefore, 	orders of the 

by any of the above Hon'ble V: Chairman are 
contigencies, required to be obtained 

by Hon'bleChajrman 
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Order 

As fr,v 1(earned Mñiber oP 

the Bench is not avai1abI'. 

the mattr c djournrd 

to 	\\ 

kAMIMCOH 

11.2.94 
Adjourned to 4-3-1994, at the request 

of Mr.Pathak for removal of objections etc. 

  

c2 
- 

(K.P.amamoorthy) 
Member (A) 

(N.B 4'atel) 
Vice Chairman 

4/3/1994 Adjourne to 15/3/1994 at the request 

utF 	Pathak. Objections to be removed 

before tht dato. 

(K.Ram oorthy) 	 (N.P3jPatei) 
I-ieinber () 	 Vice ha irrnan 

a. a. b. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
Ikkcdk>t*k 
Al-IN EDABAI) 3ENQI. 

CA 11J/ 13 

1x 

R.A.ST.N3. 56 OF 93 in 
O.A. No.430 of 1992 with 
M.A.N3. 371 of 1992. 

DATE OF DECISION 	15.3.1994.  

	

Shri Abdulgani Abdulkarim 	Petitioner 

Shri P.H.Pathak and 	 Advocate for the Petitioner (s) 
Shri G.A.Malik, 

Versus 

	

Union of India and. ors. 	 Respondent 

- 	 Advocate for the Respondent(s) 

CORAM. 

The Hon'ble Mr. N. 3.Patel 
	 : Vice Chaian 

The I{ n ble Mr. K.Ramamoorthy 	; 	Member (A 

JUDGMENT 

NIGI[IRKNI) --L,  Ci-\TJS6- -79-8 ( -15000 



: 2 : 

Shri Abdulgani Abdulkarim, 
3lock No.56-T, 
Rj1wa7 uarter N.F, 
5arasour, Railway Colony 	. 2, 
Ahmedabad - 18. 

(Advocates : Mr.P..Pathaic and 
Mr.G.A.Maljk). 

Vs. 

,• .Applicant, 

Union of India, 
Notice to he served thr:ugh 
General Manager, 
Western Railway, 
Churchgate, Bomhay-. 
flivisioial Corn:ciercial Suodt., 
Ahmedahad Railway Stati, 
Aiim edabad. 
Area Superintendent, 
Area SuDerintendent's Office, 
Western Railway, 
Abmedabad. .. .Respondents. 

ORAL JUDG;1EcT 
RA.ST.No. 56 OF 1993, in 
3.A.N. 430 OE 1992 with 
M.A.TO. 371 of 1992. 

Per : Hon'ble Mr.N.3.Pate.1 	; Vice Chairman. 

Objections are not removed th-)ugh more than 
sufficient time has been tjiven for the same. Registration 
dec lined. 

(.(.Ramamoorthy) 
Member (A) (N.tel) 

Vice Chairman 

ait. 



nn-F#= fi 1r9 h'r Mdjone43 

rishn a 
(A) 

8/6/9 

 

M.A.210/94 in RA ST./5613. 

Date Office Report 

 

18.4.1994. M.A./210/94, allowed. The earl Loffice object-

ion was to the effect that the R.A.  was not supported 

by the affidavit. Mr.P.H.Pathak states that the 

affidavit is ready and will be filed by tomorrow, i.e 

19.4.94. The order deci ining Registration of the 

R.A. is set aside. After the affidavit is filed, 

R.A. may be given regular number. M.A./210/94, 

stands disped of. 7 

 (K.Ramarnoorthy) 	 (N. B.ate1) 
Member (A) 	 Vice Chairman 

ait. 

1 
	

94 	 Mr.Pathak,advocate for the applicant 

is present. Adjourned to 8/6/94, at the request 

Mr.Pathak. 

V - 

(Dr.R .K.Saxena) 
	

(V.Radhakrishnan) 
Member () 
	

Member (A) 



Date 

16-6-94 

23-5-94 

Office Reporl ORDER 

As the other learned Member of the Bch is not 

available, the matter is 

(Dr. .K.Saxena) 
MerbSr(J) 

vtc. •  

Mr. i'athak fr the ap1innt i.r not prosnt. 

Adjourn -d to 4th July, 199 4 . 

r. K.axena) 	 ( ' aTU c)ort(ly) 
Mrnber(J) 	 Member (A) 

vtc 



£/241/94 Li r/14/94 in 	/430/92 

Date 

5/7/94  

Office Report ORDER 

iir.L-athak is not prcsent. Adjourned to 

6/7/199 

(z.roru:aoorthy) 	 (N. .Patel) 
Member (A) 	 Vice Chairman 

a ab 

	

(.7. 4 	 At the request of Mr.Patbak,adjourned to 

tomorrow i.e. 7.7.94. 

(K .Ramarnoorthy) 
	

(N. i.ate1) 
Member (A) 
	

Vice Chairman 

	

)4 	
Adjournd to tomorro.. 1'..7,94,at the 

request of Mr.P.i-.pathak. 

1 

(M.B.1ate') Member (A) 	 Vice hajrrnn 

Notice returnable on 22.7.94. 

(N.B.P\te1) 
Vice Chtirman 

AAB 



'IF 
- - 

MMM 
MA/241/94 in rA/14/94 in •/430/92 

Date 	Office Report 
	 ORDER 

:j7/9 4 
	 'r.Pathak is not prusent. Adjourned to 

6/7/1994. 

(K.hamamooithy) 
r4cuber (A) 

(.B.Pate1) 
Vice chairman 

aab 

At t 	' Ut2St ot 	Pthik,adjourflE tC' 

tortiorrov,i.. 	4. 

7.7. ;I 

(miiy) 	
Vice C U1X1fl1fl 

- 	 - 

:ccIrc. i.e.8.7.94,t the 
request of 

Member () 	
Vice Chjrrnn 

.7. 9 
Notice returnable on 22.7.94. 

(N.B.PiZitel) 
Vice Chairrian 



M.A./241/94 in PA/14/94 in t/430/92 

Date 
	

Office Report 

Heard Nr.I. S.Shevde, 

22,7 * 94 
	

Ameridrent permitted.Mr,Shevde does not want 

to file any reply to the amendment and atates tt 

the Review hpplication may be taken up for hearing, 

He further states that he A7serves his right to 

file reply to the amendment in the event of 

Review Application being allowed. 

M..241/94 stands disposed of accordingly. 

Oral order pas8ed separately. 

i- - 
(K.RaM&Anoorthy) 

Member (ii) 

' 
(N.B.ate1) 
Vice C)airrnari 

aab 



Date ORDER 

.j 

I 



M.A,/241/94 in JA/14/94 in QA/430/92 

Date 	i 	Office Report 

22.7.94 

Hard M:.N.S.Shevde. 

endm€nt pennitted.Mr,hevde does not want 

to file any reply to the araendmerit and ztateS 

the Reviw Application may be taken up for 'nearing 

He futther states that he deserves his right to 

file reply to the amendment in the event of 

ev1ew Application being allowed, 

M.A.241/94 stands disposed of accordingly. 

IJ./l4/94 

Oral order passed searateiy. 

(. Iaoorthy) 
iembcr (A) 

(N.E. Patel) 
Vice Chairman 

aao 

I 



CAT/J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

R.A.14/4 in 
O.L NO/43u/2 

LA. N07 

DATE OF DECISION22.7.i94 

hri £:du1n ni. bdu1karim 	 Petitioner 

.H.athak & £'lr.G .A.a1ik 	Advocate for the Petitioner (s) 

Versus 

Union of India & others 	 Respondent 

Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. 	.3.iratei 
	 : Vice Chairman 

The Hon'ble Mr. K.R1mamoorthy 	 : iiewbcr (A) 

.. aS.. r.. e 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



:2: 

Shri Abdulgani Abdulkarim, 
Block No.56T, 
Railway Quarter No.?, 
Saraspur, Railway Colony No.2, 
hhmedabadi.18. 

(J.dvocate: Mr.P.H.pathak & Mr.G.h.Malik 

Versus 

Union of Didia, 
Through: 
General Manager, 
Western RailW3y, 
Churchgate, Bombay, 

Divisional Commercial Supd.t., 
?hmedabad Railway Station, 
Abmedabad. 

Area Superintendent, 
Area Superintendent' s Office, 
Western Railway, 
Ahmedabad. 

: applicant 

Respondents 

R,h.14/94 in 
92_ 

Date: 22.7.1994 

Per: Hon'ble Mr,N.B,Patel 	 : Vice Chairman 

Heard Mr,N.S,Shevde. Review is sought of the 

order dated 27.8.1993 passed by Mr.C,3hatt the then 

Hon'ble Member (j)  (now retired) and the Hori'ble 

Member Mr,N.R.Kholhatkar (now on Bombay Bench) whereby 

the prayer of the applicant to condone delay was rejected. 

It may be that our approach towards the question of 

condonation of delay may be different. However, that 

does not justify the review of the order in question. 

Review p ication, is, therefore, rejected. 

/ 	
V 

(K. Ramamoorthy) 	 (M.D .4tel) 
Member (A) 	 Vice Chirrnan 

aab 

11 
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D.No. 579/95/IX 
Su? 	r' 
New Dei.i. 

Dated:— 13/10/95 

From :- 
Section Officer, 
Supreme Court of India. 

To:— 

,(L8 Reitrar, 
Central Administrative Tribunal, 
Ahrnedabad Bench, Ahmedabad. 

ci 	 G386 of 1993 

(Petition under ArticLe 136 of the ConstituLim of India, 

froii the Judgment and Order dated_jJ,9  

of the 
Central Administrative Tribunal, Ahmeceb 

encN,_M.A.No.371/92 in 0.A,No.430/92 	 ), 

Abd1 grd Ahdulkrirn 	 ,Pitioner(s) 

—v er S U 

Union of In, 	 ..Respondent(s) 

Sir, 

I am directed to inform you that the Petition 

above•mentioned filed in the Supreme Court was Listed 

before the Court on 	I 7/4/9 	 when tho 

Court was pleased to pass the fol1owin order:— 

"There is 	c.el-y of 337 days in filing the special 
leave petition for which no satisftory explaflatiofl 
hs been offered. The special leave petition is 
dimissad both on the ground of delay as well as 
on merits." 

Yours faithfully, 

( 	l4 	.j. 	 bscti ofl Offic er 

(• 


